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NHRC steps in after child
deaths in Jabalpur dist

Bhopal: The National Hu-
man Rights Commission
(NHRC) has taken suo mo-
tu cognisance of an inci-
dent where two children,
aged 8 and 10 years, died
due to electrocution while
playing inside a Durga Pu-
ja pandal in Jabalpur dis-
trict. The commission on
Monday observed that
this raises serious issues
of human rights viola-
tions. Therefore, it has is-

sued notices to the chief
secretary, govt of MP, and
the superintendent of po-
lice, Jabalpur, calling for a
detailed reportonthe mat-
ter within two weeks.

In a different incident,
NHRC took suo motu cog-
nisance of a case where
three children suffering
from pneumonia were
branded with a hot iron
rod by a faith healer in
Jhabua district. Tnn
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PIL in SC over deaths of children linked to contaminated cough syrup

https://www.thehansindia.com/amp/news/national/pil-in-sc-over-deaths-of-children-
linked-to-contaminated-cough-syrup-1012540

The Hans India | Update: 2025-10-07 12:30 IST

A public interest litigation (PIL) has been filed before the Supreme Court seeking urgent
judicial intervention to address the deaths of children allegedly caused by the
consumption of contaminated cough syrup in Madhya Pradesh and Maharashtra.

At least 14 children have died since early September, with most of the cases reported
from Nagpur in Maharashtra and Chhindwara in Madhya Pradesh.

The PIL, filed by advocate Vishal Tiwari, claimed that laboratory tests conducted by the
Madhya Pradesh government confirmed the presence of Diethylene Glycol (DEG) -- a
toxic industrial solvent prohibited for pharmaceutical use -- in 'Coldrif Cough Syrup'
manufactured by Tamil Nadu’s Sresan Pharma Pvt. Ltd.

The initial cases were reported from Madhya Pradesh’s Chhindwara district in early
September, and within days, the death toll mounted as similar cases emerged from
Nagpur, Maharashtra.

“‘Despite the catastrophic findings, the Union Government and the Central Drugs
Standard Control Organisation (CDSCO) allegedly failed to issue an immediate
nationwide recall or ban, permitting the continued circulation of potentially poisonous
medicines across States,” the plea stated.

It drew parallels with the Gambia and Uzbekistan incidents, where DEG-contaminated
Indian syrups were linked to over 90 child deaths abroad.

“This is not a tragedy of chance but of negligence, apathy, and regulatory failure -- an
institutional rot that allows counterfeit and adulterated drugs to enter the public market
unchecked,” the PIL stated.

The plea has sought the constitution of a National Judicial Commission or Expert
Committee, headed by a retired Supreme Court judge, to conduct a comprehensive
inquiry into the manufacture, regulation, testing and distribution of contaminated syrups
and to recommend systemic drug-safety reforms.

Further, it seeks a Central Bureau of Investigation (CBI) probe into the deaths of children
across states, under the supervision of a former apex court judge.

The PIL also urged the top court to transfer all pending FIRs related to the deaths to the
CBI to ensure a uniform and independent investigation.

Another prayer is for immediate recall, seizure and prohibition of all batches of Coldrif
Cough Syrup and other related formulations manufactured by Sresan Pharma Pvt. Ltd.,
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until independent NABL-accredited laboratories issue toxicological clearance and
verification of safety.

On Monday, the National Human Rights Commission (NHRC) issued notices to the
Principal Secretaries of the Health Departments of Madhya Pradesh and Rajasthan on a
complaint alleging serious lapses in drug safety and regulatory mechanisms that led to
the tragedy.

The apex human rights body has directed the Drugs Controller General of India (DCGI),
Central Drugs Standard Control Organisation, Union Ministry of Health and Family
Welfare, to initiate a comprehensive investigation into the supply chain of the alleged
spurious drugs, apart from instructing all regional labs in the concerned states to collect
and test samples.

“The authority is also directed to order all the Chief Drugs Controllers in the concerned
states to process immediately the banning of the spurious drugs and submit reports,” the
NHRC said.
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NHRC issues notices to governments: Demands investigation into Coldriff syrup
case; orders state labs to send reports

https://english.dainikjagranmpcg.com/national/nhrc-issues-notices-to-governments-
demands-investigation-into-coldriff-syrup/article-6012

Digital Desk | On 07 Oct 2025

NHRC issues notices to Rajasthan, MP-UP governments; Demanded investigation into
Coldriff syrup case; orders state labs to collect samples and send reports

The National Human Rights Commission (NHRC) on Monday issued notices to the
governments of Madhya Pradesh, Rajasthan, and Uttar Pradesh, directing them to
investigate the deaths of children amid cough syrup row.

It is also directed an immediate ban on the sale of fake medicines. Additionally, the body
has also directed state labs to take samples and send their report to NHRC. The NHRC
has directed the Union Health Ministry, including the Drugs Controller General of India
(DCGI), Central Drugs Standard Control Organization (CDSCO), and Directorate General
of Health Services (DGHS), to investigate the supply of fake medicines in the country.

The NHRC stated in its notice, "A complaint has been received demanding action in the
case of 12 children who allegedly died after consuming cough syrup in some districts of
MP and Rajasthan. All concerned departments should take prompt action and respond.”

The Union Health Ministry issued a health advisory on October 3, stating that cough
syrups (cough and cold medicines) should not be given to children under two years of
age.

The DGHS, which comes under the Ministry of Health, stated in its advisory that cough
syrup should generally not be given to children under 5 years of age. If cough syrup is
given to older children, it should be used cautiously.

This means that the child to whom the medicine is being given should be kept under strict
supervision. The correct dosage should be given. The medicine should be given for the
shortest possible time. Cough syrup should not be given with multiple other medicines.
Dr Sunita Sharma of DGHS has issued this advisory.

Deaths:

11 children have died in Chhindwara, MP, after consuming the cough syrup. The first
suspected case came to light on August 24. The first death occurred on September 7.
After this, 6 children died one by one due to kidney failure within 15 days.

MP State Food and Drug Controller Dinesh Kumar Maurya said on Saturday, "Coldrif
syrup had diethylene glycol in excess of the prescribed amount. Due to this, the syrup
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was found to be poisonous.” CM Mohan Yadav announced an assistance of 4-4 lakh
rupees to the families of children who died after consuming Coldrif cough syrup.

Apart from MP, one death each has been reported in Bharatpur and Sikar in Rajasthan
due to the consumption of another cough syrup. In the initial investigation, the name
Dextromethorphan hydrobromide syrup IP came to light.

This medicine is manufactured by a private pharmaceutical company, Kessons Pharma.
Here too, the reason for the children's death was stated to be kidney failure. On Saturday,
the cause of death of a child in Churu is also being attributed to the consumption of cough

syrup.

After this, the government took action on Saturday. The Rajasthan government has
banned all 19 types of medicines from Kesen Pharma. The state's Drug Controller,
Rajaram Sharma, has been suspended. Earlier, Sharma had given a clean chit to the
company in the investigation.

Coldrife syrup (batch number SR-13) was seized from the unit of Srisan Pharmaceutical
located in Sunguvarchatram, Kancheepuram district. Investigation revealed that non-
pharmacopoeia grade propylene glycol was used in it, which was possibly contaminated
with diethylene glycol (DEG) and ethylene glycol. Both chemicals are toxic substances
that can damage the kidneys.

As soon as the samples were sent to the government drugs testing lab in Chennai, a
report was provided within 24 hours. It was found that this batch of Coldrif syrup was toxic
with 48.6% w/v DEG and 'Not of Standard Quality’. While the other four medicines
(Respolite D, GL, ST and Hepsandin syrup) were found to be of Standard Quality.

Tamil Nadu Government's Action After Investigation Report

Sale and distribution of Coldrif syrup was immediately banned across the state.
All drug inspectors were ordered to freeze stock from wholesale and retail shops.
Officials in Odisha and Puducherry were also alerted.

A stop production order was issued to the company.

O O O o o

A show-cause notice was also sent to cancel the manufacturing license.

The Coldrif medicine is currently banned in three states of the country, Madhya Pradesh,
Kerala, and Tamil Nadu. CDSCO, the institution that controls medicines across the
country, will write to the Tamil Nadu Food and Drug Administration (FDA) to take strict
action against the drug company.

An investigation by officials of Tamil Nadu's Drug Department revealed that Coldrif cough
syrup contains 48.6% diethylene glycol adulteration. This is a poisonous chemical.
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A bench of the NHRC headed by Priyank Kanoongo took action in the matter under the
Protection of Human Rights Act, 1993. He informed that the complainant has demanded
the formation of a special investigation committee.

Additionally, the NHRC has made a request to investigate the production and distruibution
channels of the concerned medicine. Moreover the same has also demanded that a
compensation must be given to the families that have been affected by the incident.

The complainant has pointed out serious lapses in drug safety, regulations, and
monitoring, and has alleged that this is a violation of children's right to life, health, and
safe medicines.
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Deaths Linked To Cough Syrup Come Under NHRC Lens; States Intensify
Crackdown

https://www.outlookindia.com/healthcare-spotlight/deaths-linked-to-cough-syrup-come-
under-nhrc-lens-states-intensify-crackdown

October 7, 2025

Amid reports of multiple child deaths in Madhya Pradesh and Rajasthan allegedly linked
to the consumption of contaminated cough syrup, state governments and regulatory
authorities have stepped up efforts to prevent further harm. The deaths have also
prompted the National Human Rights Commission (NHRC) to intervene, issuing notices
to state health authorities and calling for urgent investigations.

A police complaint has also been filed in the case, seeking criminal action against those
responsible for the manufacture and distribution of the contaminated cough syrup.

The syrup in question — Coldrif (Batch No. SR-13), manufactured by Tamil Nadu-based
Sresan Pharmaceuticals — has tested positive for diethylene glycol (DEG), a highly toxic
substance known to cause acute kidney failure and death, especially in children.

The Maharashtra Food and Drug Administration (FDA) has issued a ‘Stop Use’ notice for
Batch SR-13 of Coldrif syrup. In a statement, Drug Controller Dr. D.R. Gahane confirmed
that the batch has not entered the retail or public supply chain in Maharashtra. The syrup
was not part of any government procurement, he added.

“All available data confirms that the toxic batch is absent from the state’s healthcare and
retail systems. However, we are maintaining heightened surveillance as a precaution,” the
statement said.

The FDA is coordinating with Tamil Nadu’s Drug Control Administration to trace the
distribution network of the contaminated batch and ensure that it does not reach
Maharashtra. Drug inspectors and assistant commissioners have been directed to alert
all retailers, wholesalers, and hospitals, and to immediately isolate and freeze any stock
of the suspect batch if found.

Citizens in possession of the syrup are urged to report it immediately via the FDA helpline
(1800 222 365), email (jchg.fda-mah@nic.in), or phone (98928 32289). The FDA has
warned that DEG-contaminated medicines pose severe health risks and has advised the
public to remain vigilant.

The NHRC has issued notices to the Health Departments of Madhya Pradesh and
Rajasthan after reports of at least 12 child deaths, mostly in Madhya Pradesh’s
Chhindwara district. A Bench led by NHRC Member Priyank Kanoongo took suo motu
cognisance of the incident, calling it a potential violation of children’s right to life and
health.
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Initial reports from the Union Health Ministry did not detect DEG or ethylene glycol in
some early samples, but multiple children reportedly suffered renal complications. The
cause of death remains under investigation.

Invoking Section 12 of the Protection of Human Rights Act, 1993, the NHRC has directed
the affected states to collect and test syrup samples, suspend distribution, and submit an
Action Taken Report within two weeks. The Commission also directed the Drugs
Controller General of India (DCGI) and the Central Drugs Standard Control Organisation
(CDSCO) to probe the drug’s supply chain and regulatory clearances.

Following inspection findings, the CDSCO has recommended the cancellation of Sresan
Pharmaceuticals' manufacturing licence for its Kancheepuram unit. The Union Health
Ministry has launched risk-based inspections at 19 pharmaceutical units across six states
to identify lapses and strengthen quality control protocols.

States across India are now reviewing the presence of Coldrif’'s Batch SR-13 within their
supply chains. Karnataka, Telangana, and Maharashtra have all issued alerts to district-
level drug officers, urging proactive checks and public awareness campaigns.

Karnataka Health Minister Dinesh Gundu Rao confirmed that the suspect batch had not
been supplied in the state, but advised parents to exercise caution while administering
syrups to children under five.

The Telangana government has also directed all district medical and health officers
(DM&HOSs) to inform the public and retailers about the contaminated batch. “If anyone is
in possession of the syrup, they should report it to the local drug control authority
immediately,” the advisory said.

Out of 19 samples collected from doctors and retail outlets for analysis, 10 have been
tested so far. Nine were found to be within safety norms. However, Coldrif syrup was
found to contain DEG above permissible limits, confirming earlier suspicions of
contamination.

The ongoing probe has brought renewed attention to regulatory gaps in drug
manufacturing and distribution, particularly with regard to over-the-counter pediatric
medications. The tragic deaths of children have once again highlighted the need for
stricter quality assurance and oversight within the pharmaceutical sector. The cough
syrup linked death of the kids is also likely to cast shadow over India's reputation of being
the 'pharmacy house' of the world.

The situation remains fluid, with state and central agencies actively investigating the
extent of the distribution, contamination, and accountability surrounding the Coldrif batch.
Public health authorities have reiterated that ensuring the safety of pediatric medications
remains a top priority.

The presence of toxic substances such as diethylene glycol and ethylene glycol in Indian-
manufactured cough syrups has already been linked to the deaths of at least 141 children
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in The Gambia, Uzbekistan, and Cameroon since 2022, and another 12 in India in 2019—
raising serious concerns over drug safety and denting the global image of India as the
world’s third-largest pharmaceutical producer by volume.
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Medical Dialogues
Contaminated cough syrup tragedy: NHRC steps in, demands investigation

https://medicaldialogues.in/news/industry/pharma/contaminated-cough-syrup-tragedy-
nhrc-steps-in-demands-investigation-156479

Written By : Ruchika Sharma Published On 2025-10-07T13:00:50+05:30 | Updated On 7
Oct 2025 1:00 PM IST

New Delhi: The National Human Rights Commission (NHRC) has issued a call to action,
demanding an investigation into the alleged deaths of children linked to contaminated
cough syrup. The commission has issued notices to the state governments of Madhya
Pradesh, Rajasthan, and Uttar Pradesh, directing them to probe the shocking claims and
immediately ban the sale of spurious medicines.

In a bold move, the NHRC has also ordered key national health authorities, including the
Drugs Controller General of India (DCGI), the Central Drugs Standard Control
Organisation (CDSCO), the Directorate General of Health Services (DGHS) and the
Union health ministry to order an investigation into the supply of spurious drugs and
instruct all regional labs in states to collect the samples of spurious drugs and submit test
reports.

"The authority is also directed to order all the Chief Drugs Controllers in the concerned
states to process immediately banning of the spurious drugs and submit reports,” the
National Human Rights Commission (NHRC) said in a notice.

The commission said it has received a complaint seeking urgent intervention in cases of
the deaths of 12 children in Madhya Pradesh (Chhindwara and Vidisha districts) and
some districts of Rajasthan allegedly after consuming cough syrup.

In a related development, the Tamil Nadu government recently issued a show-cause
notice to Sresan Pharmaceuticals, Kancheepuram, asking why its drug manufacturing
license should not be revoked entirely, following the deaths of children allegedly linked to
the company's cough syrup, Coldrif.

Additionally, the Director of Public Health, Telangana, has also instructed all District
Medical and Health Officers (DM&HOS) to actively sensitise the public about the alert,
which was originally issued on September 4 by the Drugs Control Administration (DCA).
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"Serious violation" NHRC Responds to Mounting Child Deaths from Contaminated
Medicine

NHRC orders urgent probe into toxic cough syrups after 14 child deaths in three states.

https://www.indianwitness.com/news/national/serious-violation-nhrc-responds-to-
mounting-child-death

By Brijesh Singh Tue, 07 Oct 2025 09:41:48 IST

In a forceful response to a mounting public health crisis, the National Human Rights
Commission (NHRC) of India issued urgent notices on October 6, 2025, to the
governments of Madhya Pradesh, Rajasthan, and Uttar Pradesh, mandating immediate
investigations into the deaths of at least 14 children allegedly caused by contaminated
cough syrups. The complaints highlight at least 12 fatalities in Madhya Pradesh's
Chhindwara and Vidisha districts, with additional child deaths reported in Rajasthan
districts following the consumption of Dextromethorphan Hydrobromide Syrup IP,
manufactured by Kaysons Pharma in Jaipur.

The implicated product, Coldrif cough syrup produced by Sresan Pharmaceuticals in
Indore, has been flagged for potential adulteration with toxic substances, though initial
Union health ministry tests did not detect diethylene glycol (DEG) or ethylene glycol—
known kidney toxins. The NHRC, presided over by Member Priyank Kanoongo, invoked
the Protection of Human Rights Act, 1993, emphasizing that these incidents represent a
profound violation of children's fundamental rights to life, health, and access to safe
medicines.

The NHRC's directives extend beyond state governments to central authorities, including
the Drugs Controller General of India (DCGI), Central Drugs Standard Control
Organisation (CDSCO), Directorate General of Health Services (DGHS), and the Union
Health Ministry. These bodies have been ordered to launch a comprehensive probe into
the supply chain of spurious drugs, instructing regional labs across the states to collect
samples from pharmacies and manufacturers for rigorous testing. The commission
specifically required the Chief Drugs Controllers in the affected states to expedite the
banning process for the contaminated medicines and submit detailed compliance reports
within weeks.

This multi-layered approach aims to trace the contamination source, dismantle illicit
distribution networks, and prevent further tragedies, echoing similar scandals in 2023
where DEG-laced syrups killed over 100 children in India and Gambia. States like
Karnataka have already issued alerts, halting sales of suspect brands to curb the spread.

Reports indicate the syrups were dispensed without prescriptions in rural clinics and
pharmacies, exploiting lax oversight in underserved areas where affordable over-the-
counter remedies are a lifeline for low-income families. The NHRC's complaint-driven
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action underscores systemic failures in drug regulation, including inadequate quality
checks at manufacturing units and delays in post-market surveillance, which have allowed
substandard products to proliferate amid rising respiratory illnesses in the monsoon
season.

In immediate fallout, the Madhya Pradesh government suspended three Food and Drugs
Administration (FDA) officials—a Deputy Controller and two drug inspectors—on October
6 for negligence in monitoring the implicated batches. Several states, including
Maharashtra and Bihar, have proactively banned Coldrif and similar syrups, while the
CDSCO has initiated a nationwide recall and forensic analysis of Sresan
Pharmaceuticals' facilities.

Health experts warn that without stringent enforcement, such lapses could recur, given
India's vast pharmaceutical market, which produces 20% of the world's generic drugs but
grapples with counterfeit issues. The NHRC has demanded time-bound action plans,
including enhanced pharmacovigilance and public awareness campaigns to educate
parents on verifying medicine authenticity via QR codes and holograms.

As investigations unfold, this crisis has ignited national outrage and calls for regulatory
overhaul, with child rights activists urging the formation of a dedicated task force under
the Supreme Court. The NHRC's intervention not only seeks justice for the young victims
but also aims to safeguard millions of children from the perils of unregulated
pharmaceuticals, potentially setting a precedent for stricter global standards in pediatric
medicine safety. With test reports pending and bans rolling out, the coming weeks will
test India's resolve to protect its most vulnerable from invisible poisons disguised as
cures.
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Cough Syrup Tragedy in Madhya Pradesh: Death Toll Rises to 17, NCPCR Orders
Strict Action

https://udaipurkiran.com/cough-syrup-tragedy-in-madhya-pradesh-death-toll-rises-to-17-
ncpcr-orders-strict-action/

7 Oct 2025 10:02 AM by Bhupendra Singh Chundawat

Bhopal, October 7 (Udaipur Kiran): The death toll in the toxic cough syrup
tragedy in Madhya Pradesh has risen to 17, with another child
from Chhindwara succumbing during treatment at Nagpur Medical College on Monday.
The deaths have been linked to the consumption of ‘Coldrif cough syrup, manufactured
in Tamil Nadu, which contained 48.6% diethylene glycol, a highly toxic chemical.

The incident has shaken the state, prompting the formation of a Special Investigation
Team (SIT), which has been sent to Tamil Nadu to probe the Shrezen Pharma factory
where the syrup was produced. The Tamil Nadu government had already halted
production at the facility on October 3 after the contamination was confirmed.

Chhindwara SP Ajay Pandey informed that the SIT will examine the production process,
identify chemical lapses, and determine who was responsible for allowing the poisonous
syrup to reach the market. He said more sections will be added to the FIR, and the number
of accused may increase following the investigation.

The tragedy also exposed administrative negligence, as the first death occurred
on September 4, but swift action was taken only after the death count surged. On Monday,
the state government removed Drug Controller Dinesh Kumar Maurya and suspended
three officials—Deputy Drug Controller Shobhit Kosta, Chhindwara Inspector Gaurav
Sharma, and Jabalpur Inspector Sharad Kumar Jain—for delayed action in banning the
syrup and testing samples.

The National Commission for Protection of Child Rights (NCPCR) and the National
Human Rights Commission (NHRC) have taken serious cognizance of the incident. The
NHRC issued notices to the governments of Madhya Pradesh, Rajasthan, and Uttar
Pradesh, directing immediate investigations and a nationwide crackdown on spurious and
unsafe drugs. The Union Health Ministry, DCGI, and CDSCO have been instructed to
collect samples and submit lab reports from across the country.

NCPCR member Priyank Kanoongo said, “This is a grave national concern. All states
have been instructed to immediately ban the sale of the suspected cough syrup and send
test reports. Those found guilty—whether officials or manufacturers—will face strict
action.”

Following the tragedy, Haryana, Jharkhand, Maharashtra, and Karnataka have
banned Coldrif, while Jharkhand has also restricted Respifresh and Relif brands.
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Chief Minister Dr. Mohan Yadav, after visiting affected families in Parasia, said, “This is
not just your grief; it is the grief of the entire state. The government will ensure that no
culprit is spared.” He announced immediate administrative action and reaffirmed
that preventing such tragedies is now the top priority.

Authorities noted that the DCGI and CDSCO had earlier restricted the use
of chlorpheniramine maleate and phenylephrine HCI combinations in children below four
years, and required mandatory warning labels—rules allegedly violated by Shrezen
Pharma. The investigation aims to ensure accountability and justice for the victims.
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Congress demands judicial probe into cough syrup deaths, compensation for
families

https://www.thestatesman.com/india/congress-demands-judicial-probe-into-cough-
syrup-deaths-compensation-for-families-1503496105.html/amp

Statesman News Service | October 7, 2025 6:02 pm

The Congress on Tuesday demanded a judicial probe into the deaths of several children
in different states, allegedly caused by the consumption of a contaminated cough syrup.
The party also urged the governments of Madhya Pradesh and Rajasthan to provide
adequate compensation to the affected families.

Addressing a press conference at the AICC headquarters, Leaders of Opposition Tika
Ram Jully and Umang Singhar said there was gross negligence on the part of the
authorities in allowing the sale of the cough syrup despite reports of related deaths in the
past. “The company supplying the cough syrup had been blacklisted earlier, and despite
that, it was allowed to supply the syrup,” they said. The syrup was found to contain a
highly toxic chemical, diethylene glycol (DEG), known to cause kidney damage in
children.

Singhar and Jully pointed out that the main reason for such gross negligence was the
systematic failure of administration in the two states, where both Chief Ministers have to
“look towards Delhi” for every step they take and every move they make. They demanded
a thorough investigation to identify all the culprits involved in this massive scandal.

The Congress leaders emphasised that most of the families whose children died came
from economically poor backgrounds and have suffered a double blow of losing their kids
and incurring huge debts due to treatment expenses. “These families must be adequately
compensated to help them come out of the debt,” they said.

Seeking a judicial probe, the Congress leaders pointed out that such a tragedy involving
the death of about 20 kids could have been avoided if the authorities had taken timely
action. The National Human Rights Commission (NHRC) has also taken cognizance of
the matter and issued notices to the Health Departments of Madhya Pradesh and
Rajasthan.

The government has taken steps to address the issue, including risk-based inspections
at 19 pharmaceutical manufacturing units across six states. The Health Ministry has also
advised states to step up disease surveillance and reporting.
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Cough Syrup deaths: Plea in SC seeks CBI probe

https://mahamedianews.com/en/india-news/news/cough-syrup-deaths--plea-in-sc-
seeks-cbi-probe

2025-10-07 18

NEW DELHI [Maha Media]: A plea has been moved in the Supreme Court seeking an
inquiry and systemic reform in drug safety mechanisms against the backdrop of deaths
of children in Madhya Pradesh and Rajasthan, allegedly due to the consumption of toxic
cough syrups.

Filed by advocate Vishal Tiwari, the plea sought a court-monitored probe into the
incidents and also a direction for the constitution of a National Judicial Commission or
Expert Committee headed by a retired Supreme Court judge.

The plea contended that a probe under the supervision of a retired Supreme Court judge
would ensure fairness and uniformity. The petition submitted that separate probes at the
state level have led to fragmented accountability, which has led to repeated lapses that
allow hazardous formulations to reach the market.

It also urged the apex court that all pending FIRs and investigations concerning the deaths
of children caused by toxic cough syrups across states should be transferred to the CBI.
The plea sought the court's direction to the Centre to constitute a national-level judicial or
expert body to identify the regulatory failures that allowed substandard medicines to reach
the market.

The plea has also sought a direction from the court to mandate toxicological testing of all
suspect products through NABL-accredited laboratories before any further sale or export
is permitted. The petition has been filed amid reports from Madhya Pradesh and
Rajasthan, where several children allegedly died after consuming a particular kind of
cough syrup.

Meanwhile, the National Human Rights Commission on Monday issued notices to the
Madhya Pradesh, Rajasthan, and Uttar Pradesh governments, directing them to probe
allegations of children's deaths due to contaminated cough syrup and immediately ban
the sale of spurious medicines.

It has also directed the Union Health Ministry, the Drugs Controller General of India
(DCGI), the Central Drugs Standard Control Organisation (CDSCO), and the Directorate
General of Health Services (DGHS) to order an investigation into the supply of spurious
drugs and instruct all regional labs in states to collect the samples of spurious drugs and
submit test reports.
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Supreme Court: Case of children dying after consuming cough syrup reaches SC-
demand for seizure of all stock

https://www.zoomnews.in/amp/en/news-detail/case-of-children-dying-after-consuming-
cough-syrup-reaches-sc-demand-for-seizure-of-all-stock.html

Vikrant Singh Shekhawat | Updated on: 07-Oct-2025 01:13 PM IST

Supreme Court: The case of children dying from consuming 'Coldrif' cough syrup in
Madhya Pradesh and Rajasthan has now reached the Supreme Court. Lawyer Vishal
Tiwari has filed a public interest litigation in the Supreme Court regarding this serious
matter, demanding a CBI investigation and the seizure of the cough syrup's stock.

18 Children Die Due to Toxic Cough Syrup

According to official data, 18 children have died so far in Madhya Pradesh and Rajasthan
after consuming 'Coldrif' cough syrup. Sixteen of these deaths were reported in
Chhindwara district of Madhya Pradesh and two in Bharatpur and Sikar in Rajasthan.
Investigations revealed that the syrup contained 48.6% diethylene glycol (DEG), a toxic
chemical that causes kidney failure. This chemical has proven fatal for children, and the
deaths continue unabated.

What is the demand in the public interest litigation?
The following are the key demands in the PIL filed by lawyer Vishal Tiwari:

CBI investigation: All relevant FIRs should be investigated by the Central Bureau of
Investigation (CBI).

Supervision by a retired Supreme Court judge: The investigation into the manufacturing,
regulation, testing, and distribution of cough syrups should be conducted under the
supervision of a retired Supreme Court judge.

National Investigation Committee: A thorough investigation into this matter should be
conducted by the National Judicial Commission or an expert committee.

Seizure of syrup stocks: All existing stocks of the banned 'Coldrif' cough syrup should be
immediately seized.

What action has been taken so far?
The central and state governments have taken some steps in this matter:

Central government action: Risk-based inspections have been initiated at 19 drug
manufacturing units in six states.
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National Human Rights Commission (NHRC): Notices have been issued to the
governments of Madhya Pradesh, Rajasthan, and Uttar Pradesh, directing them to
conduct an immediate investigation and ban counterfeit drugs.

State Governments Responsible: Local authorities in Madhya Pradesh and Rajasthan
have begun testing syrup samples, but no concrete results have yet been released.

Why are children's lives at risk?

The high levels of diethylene glycol (DEG) found in 'Coldrif' cough syrup have proven fatal
for children. This chemical, when ingested, causes severe kidney damage, leading to
kidney failure and death. Experts say that negligence in drug manufacturing and a lack of
quality control are the main causes of this tragedy.
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Rituraj Vaishnav | 07 Oct 2025, 01:27 PM
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A YIS § o5 RIRY A g B Hid ) AP TR A feu &g & amewr

TP AHATYBR SN 3 GIHAR Bl 7L YR 7R ISR o WA faqmTl & U Jfral
&1 AIfed SR fobar. Ig AIfed Sl Il # B IR W Fobell v RRU GH F 12 5= 1
Hid & A H SR fasan T .

https://bharatexpress.com/india/nhrc-orders-probe-into-deaths-of-children-due-to-cough-syrup-
mp-rajasthan-575753

Bharat Express Desk October 7, 2025 8:53 am
Edited by Vaibhav Gupta
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$6 RRUYS g : gFdl g9 TR e
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Bl AR, TP RRIYS Har g1 AR AIH2N HRUgR AT §1ae shuei famt
JIhTes §E HRUTTE ST fad 3R,

https://marathi.freepressjournal.in/nation/nhrc-issues-notice-to-mp-rajasthan-up-over-cough-
syrup-deaths

Swapnil S | Published on: 07 Oct 2025, 10:06 am

a1 faeetl : AP AFATDR AN FHAR] 7L TR, ISR 301 IR T IRBRal
AT TR Helt AR, FH RRUHS ol =T SR A2l HRUgR I - 1ae
i fac! dapTe d¢ HvaTd 3MeRT fad Sfea.

HE SR T, vy % HeRiad®, dcd I Was deld N ST
R YT HERATASH TiHT S-TaC 3N [RASATH TR HRUAT ST I SR a8 Id
TSI TG RIe TARTRITGSHT §H1de SNeid - Mes] S argull 3gaTd Hies HRudrd
e R amea. Tefda Ioardia ¥d g7 Sy g1 §91de SiveiaR dasdid st
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Coldriff RRU A 3@ T 21 F=1 H1 Hid, MP-UP T AP afie-T1g a@ o o9+, SC Ugdn

HHAT | 98 3UST

Cough Syrup Death Case: TAUSIRE! A 7 YT, IO 3R IR U BRI DI Afed
ORI AR 30 gId H% RIRY & HRUT =] ! A & SARITT b1 ofid B BT (e fear.

https://www.abplive.com/news/india/coldriph-cough-syrup-death-in-india-chhindwara-
rajasthan-up-mp-tamil-nadu-punjab-govt-action-3025072

By : UdUl €134 | Edited By: fdshH $UR | Updated at : 07 Oct 2025 10:22 PM (IST)
Source : ANI
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39 Bt RRU B! foshl 9 81, I8 3 BT, "gH TASICH Garsii & ArHet H Ugel gt T
B for § SR I # 3771 Fels I UTe fohdT o1 T&T 3.
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Muslim Teenager in UP’s Muzaffarnagar Loses Vision After Alleged Police Beating

https://clarionindia.net/muslim-teenager-in-ups-muzaffarnagar-loses-vision-after-alleged-police-
beating/

Team Clarion | Date: October 7, 2025

Medical reports from a local health centre note that the boy had lost vision in one eye. He
has now been referred to a hospital in Meerut for surgery

NEW DELHI — A 13-year-old Muslim boy in Muzaffarnagar, Uttar Pradesh, has lost vision
in his left eye allegedly after being beaten by police while in custody. The incident last
week has sparked outrage, with the boy’s family filing complaints with the National Human
Rights Commission (NHRC), the National Commission for Protection of Child Rights
(NCPCR), and district authorities.

According to the boy’s father, the family owns a chicken shop that had been closed for
close to two weeks because of the Hindu festivities of Navratri. The shop reopened on
September 27, and the boy announced the reopening and prices at the nearby mosque.
The boy informed the public that chicken was available at 140 per kg due to low demand
because of the Navratri festivities. However, someone complained about the
announcement, and the police arrived, taking the boy into custody, media reports
reaching here said on Monday.

The boy’s family alleges that the police assaulted and intimidated him while in custody,
resulting in serious injuries that led to the loss of vision in one eye. The family claims that
CCTV footage shows the boy being taken away by the police. The family has sought
action against the police personnel involved.

The father said that when he reached the police outpost, his son was behind bars with
both feet tied. “Police told us it was a small issue and asked us to return after noon. When
| returned, they said | had been fined under Section 173 of the Bharatiya Nagarik
Suraksha Sanhita (BNSS). My son had bruises all over his body and said he could no
longer see properly,” the father was quoted as saying.

He also claimed that the police accused him of possessing a country-made pistol after
finding a photo of one on his son’s phone. “It was just a picture saved from the Internet.
My son later said police beat and videographed him until he admitted the weapon
belonged to me,” the father said.

Medical reports from a local health centre noted that the boy had lost vision in one eye
due to “trauma caused an hour ago.” He has now been referred to a hospital in Meerut
for surgery.
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In his written complaint, the father alleged: “My son was abducted, beaten severely at the
Biralsi police outpost, and now has a serious eye injury. The inspector is threatening to
jail me if | pursue the case.”

Responding to queries from media personnel, Muzaffarnagar Superintendent of Police
Sanjai Kumar acknowledged that the matter has been reported to them. “Our initial inquiry
suggests that the boy had a pre-existing eye condition and was receiving treatment for
the past four years. The matter is being investigated,” he said.

There have been previous incidents of alleged police misconduct in Muzaffarnagar. For
instance, a controversy arose when the police asked food sellers on the Kanwar Yatra
route to display the names of their owners and employees, sparking accusations of
discrimination against Muslims. The police clarified that the move was aimed at avoiding
confusion among Kanwariyas and maintaining law and order.
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UP teenager blinded in one eye after police brutality over mosque announcement

The victim’s father owns a chicken shop which had been closed for the past ten days.
Upon its reopening, his son went to the mosque to announce that the chicken would be
sold at a lower price.

https://www.siasat.com/up-teenager-blinded-in-one-eye-after-police-brutality-over-
mosqgue-announcement-3280983/amp/

This post was last modified on October 7, 2025 8:34 pm

A 13-year-old Muslim boy in Muzaffarnagar, Uttar Pradesh, lost vision in his left eye due
to alleged police brutality while in detention after his announcement at a local mosque
“hurt local sentiments”.

The family lodged complaints with the district authorities, National Human Rights
Commission (NHRC), and the National Commission for Protection of Child Rights
(NCPCR), accusing the involved police officers of assault and intimidation, as he was
threatened with police action if he complained.

The victim’s father owns a chicken shop which had been closed for the past ten days.
Upon its reopening, his son went to the mosque to announce that the chicken would be
sold at a lower price.

“‘My son went to the mosque near our shop and announced that our shop has reopened
and that chicken would now be available at prices that are cheaper than usual at Rs 140
per kg due to lesser demand during Navratri,” the victim’s father was quoted by The Indian
Express.

Also Read

The announcement received complaints, acting on which, a police van patrolling the
village picked the teen from the streets.

“We were informed (of the incident) by neighbours who saw him being taken away,” his
father claimed.

The boy is reportedly seen being taken away by the police in a nearby CCTV footage.

The father stated that upon arriving at the police outpost, he found his son behind bars
with both feet bound.

“Police told us it was a small issue and asked us to return in the afternoon. When | came
back, they said | had been fined under Section 173 of the Bharatiya Nagarik Suraksha
Sanhita (BNSS). My son had bruises all over his body and said he could no longer see
properly,” he alleged.
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Section 173 of BNSS deals with the mandatory recording of information about serious
crimes. The police claimed to have fined him to maintain peace in the area.

Moreover, the father also claimed that the police charged him with owning a country-
made pistol, a picture of which was found in the boy’s phone.

“It was just a picture he had saved from the Internet. We don’t own any pistols. But | was
fined for possessing one,” he stated.

His son reportedly accepted the accusation after being pressured during a police
guestioning session that was videotaped.

“Later, my son said he had been beaten and videographed until he agreed to their
version,” the father said.

His family took him to a local health centre where medical reports indicated the boy had
lost sight in one eye because of “trauma caused an hour ago”. He has since been
transferred to a hospital in Meerut for specialised surgery.

Meanwhile, Muzaffarnagar police have stated X, clarifying that the victim had been
suffering an eye injury for the past five years and that he was “safely” returned back home.

“The boy who made the announcement was called for a discussion with his family
members, and after the discussion, he was safely handed over to the family members
who accompanied him. The boy has been receiving treatment for his eye for the past five
years. The allegations of assault and other charges made against the police are
completely false and baseless,” the statement read.
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U.P: 13-year-old loses eyesight after alleged custodial torture, family approaches
NHRC

https://thekashmiriyat.co.uk/u-p-13-year-old-loses-eyesight-after-alleged-custodial-
torture-family-approaches-nhrc/

October 7, 2025 by News Desk

A disturbing case of alleged custodial torture has emerged from Muzaffarnagar, where a
13-year-old boy reportedly lost vision in one eye after being allegedly beaten while in
police custody.

The boy’s father, Showkat Ahmad, said the incident occurred after his son made an
announcement at a local mosque about the reopening of their chicken shop, which had
been closed for two weeks. “He went to the mosque and told people that chicken would
be sold at ¥140 per kg. Someone complained, and he was picked up by police,” he said.
Neighbours later informed the family about the boy being taken away, a claim supported
by nearby CCTV footage.

“‘When | went to the police station, my son was behind bars with his feet tied. The police
told me it was a small matter and asked us to return later,” the father said. “But when we
came back, he had injuries all over his body and complained that he couldn’t see

properly.”

Police initially claimed that the boy possessed a country-made pistol, which the family
denied. “It was just a picture saved on his phone. My son told me that the police beat him,
videographed him, and forced him to admit ownership,” the father added.

Medical reports confirmed that the boy lost vision in one eye due to trauma sustained
during custody. The family has registered complaints with the National Human Rights
Commission (NHRC), the National Commission for Protection of Child Rights (NCPCR),
and local authorities. Showkat Ahmad further alleged, “The inspector has been
threatening me for filing the case.”

Muzaffarnagar Superintendent of Police, Sanjai Kumar, said, “The boy’s announcement
hurt the sentiments of some locals. Our preliminary investigation suggests he had a pre-
existing eye condition and was under treatment for the past four years. The investigation
is underway to find out more.”

A local SHO also said a fine was imposed on the boy’s father “to maintain law and order,”
but emphasized that a detailed investigation is ongoing.

Human rights observers have expressed concern over the alleged misconduct and called
for accountability, warning that such incidents undermine public trust in law enforcement
and endanger children.
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NHRC seeks answers from MP govt in incidents of child branding, electrocution
deaths

https://www.thehansindia.com/amp/news/national/nhrc-seeks-answers-from-mp-govt-in-
incidents-of-child-branding-electrocution-deaths-1012550

The Hans India | Update: 2025-10-07 12:39 IST

The National Human Rights Commission (NHRC) has taken suo motu cognisance of two
separate incidents in Madhya Pradesh that raise grave concerns over the safety and
dignity of children.

The Commission has issued notices to senior district officials, demanding detailed reports
within two weeks.

The first incident, reported from Jhabua district, involves three children suffering from
pneumonia who were allegedly branded with a hot iron rod by a local faith healer.
Shockingly, the parents themselves had taken the children to the healer, believing in
traditional practices over medical treatment.

Doctors later confirmed that the children were indeed suffering from pneumonia and bore
visible burn marks on their bodies. One of the children is said to be in critical condition.

The NHRC, in its preliminary observation, stated that if the contents of the media report
are accurate, they point to a serious violation of human rights. “Notices have been sent
to the District Magistrate and the Superintendent of Police, Jhabua, seeking a
comprehensive report on the incident, including the action taken against the faith healer
and the steps being initiated to prevent such practices in the future,” a NHRC statement
said.

In a separate tragedy, two children aged 8 and 10 lost their lives due to electrocution
while playing inside a Durga Puja pandal in Jabalpur district. The incident occurred on
September 24 when the children came into contact with an iron pipe that had been
negligently wired with electricity by the pandal organisers.

The media report, published on September 25, prompted the NHRC to intervene.

The Commission has issued notices to the Chief Secretary of Madhya Pradesh and the
Superintendent of Police, Jabalpur, demanding a detailed report on the circumstances
leading to the deaths and the status of the investigation.

A three-member inquiry team led by a Sub Divisional Magistrate (SDM) has reportedly
been formed to probe the matter.

Both incidents have sparked outrage and underline the urgent need for stronger child
protection mechanisms, public awareness, and accountability.
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The NHRC'’s intervention signals a call for systemic reform and justice for the victims, as
Madhya Pradesh grapples with the dual challenge of combating superstition and ensuring
safety in public spaces.
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Children Branded With Hot Iron Rod in Madhya Pradesh: NHRC India Takes Suo
Motu Cognizance of Branding of 3 Children by Faith Healer in Jhabua

The National Human Rights Commission (NHRC), India, has taken suo motu cognisance
of a media report that three children suffering from pneumonia were branded with a hot
iron rod by a faith healer in Jhabua district of Madhya Pradesh.

https://www.latestly.com/agency-news/children-branded-with-hot-iron-rod-in-madhya-pradesh-
nhrc-india-takes-suo-motu-cognizance-of-branding-of-3-children-by-faith-healer-in-jhabua-
7147134 .html

Agency News ANI| Oct 07, 2025 02:33 PM IST

New Delhi, October 7: The National Human Rights Commission (NHRC), India, has taken
suo motu cognisance of a media report that three children suffering from pneumonia were
branded with a hot iron rod by a faith healer in Jhabua district of Madhya Pradesh.
According to the statement, the condition of one of the children is severe. The doctors
have confirmed that the victims were suffering from pneumonia, and there were burn
marks on their bodies.

The statement said that the Commission has observed that the contents of the news
report, if true, raise serious concerns about potential human rights violations. Therefore,
it has issued notices to the District Magistrate and the Superintendent of Police, Jhabua,
calling for a detailed report on the matter within two weeks. On September 25, the parents
of the children reportedly took the ailing children to the faith healer.

(The above story is verified and authored by ANI staff, ANI is South Asia's leading
multimedia news agency with over 100 bureaus in India, South Asia and across the globe.
ANI brings the latest news on Politics and Current Affairs in India & around the World,
Sports, Health, Fitness, Entertainment, & News. The views appearing in the above post
do not reflect the opinions of LatestLY)
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https://hindi.asianetnews.com/state/madhya-pradesh/madhya-pradesh-jhabua-babies-burned-
hot-iron-pneumonia-nhrc/articleshow-no0520i2

3 Min read
Surya Prakash Tripathi
Published : Oct 07 2025, 12:06 PM IST
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NHRC, India takes suo motu cognizance of the reported death of a 5-year-old
student due to alleged beating by a teacher at a residential school, Hazaribagh,
Jharkhand

https://orissadiary.com/nhrc-india-takes-suo-motu-cognizance-of-the-reported-death-of-a-5-
year-old-student-due-to-alleged-beating-by-a-teacher-at-a-residential-school-hazaribagh-

jharkhand/
By:Odisha Diary Bureau | Date: October 7, 2025

The National Human Rights Commission (NHRC), India has taken suo motu cognizance
a media report that a 5-year-old student at a residential school in Hazaribagh district of
Jharkhand succumbed to his injuries sustained in the severe beating by a teacher on 24th
September, 2025. Reportedly, the brother of the deceased child, who is also a student at
the same school, disclosed that the teacher assaulted his brother when he refused to
consume the food.

The Commission has observed that the contents of the media report, if true, raise a
serious issue of human rights violation. Therefore, it has issued notices to the Chief
Secretary, Government of Jharkhand and the Superintendent of Police, Hazaribagh,
calling for a detailed report on the matter within two weeks.

According to the media report carried out on 25thSeptember, 2025, the erring teacher
and the manager of the school are absconding.
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NHRC, India takes suo motu cognizance of the reported death of a 5-year-old
student due to alleged beating by a teacher at a residential school, Hazaribagh,
Jharkhand

https://indiaeducationdiary.in/nhrc-india-takes-suo-motu-cognizance-of-the-reported-death-of-a-
5-year-old-student-due-to-alleged-beating-by-a-teacher-at-a-residential-school-hazaribagh-

jharkhand/
By iednewsdesk | October 7, 2025

The National Human Rights Commission (NHRC), India has taken suo motu cognizance
a media report that a 5-year-old student at a residential school in Hazaribagh district of
Jharkhand succumbed to his injuries sustained in the severe beating by a teacher on 24th
September, 2025. Reportedly, the brother of the deceased child, who is also a student at
the same school, disclosed that the teacher assaulted his brother when he refused to
consume the food.

The Commission has observed that the contents of the media report, if true, raise a
serious issue of human rights violation. Therefore, it has issued notices to the Chief
Secretary, Government of Jharkhand and the Superintendent of Police, Hazaribagh,
calling for a detailed report on the matter within two weeks.

According to the media report carried out on 25thSeptember, 2025, the erring teacher
and the manager of the school are absconding.
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Appointments & Recommendations (Gol):- 06.10.2025

https://www.indianmandarins.com/news/appointments-recommendations-goi-06-10-2025/31517

By IndianMandarins- 21 hrs

New Delhi (06.10.2025): Notifications of appointments and recommendations issued on
Monday are as follows:

Sandeep Ahuja (IRS IT: 2015) has been appointed as Officer on Special Duty to the
Minister of State for Commerce & Industry and Electronics & Information Technology Jitin
Prasada in the Ministry of Commerce & Industry at the level of Deputy Secretary for a
period of four years.

Tenure of Dharmendra Kumar Singh (IA&AS: 2000), Joint Secretary, Department of
Defence, has been extended for a period up to 31.03.2026.

Gaurav Garg (IPS: 2011: PB), Passport Officer under Ministry of External Affairs, has
been appointed as Deputy Inspector General in National Human Rights Commission
(NHRC) up to 15.11.2027.

Nilabhra Sengupta (IRSSE: 1997), CVO, Bharat Electronics Ltd. (BEL), Bengaluru, has
been prematurely repatriated to his parent cadre with the condition of extended 'cooling-
off.
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IRS Sandeep Ahuja Named OSD to Jitin Prasada; IAAS Dharmendra Singh Gets
Defence Extension; IPS Gaurav Garg Appointed DIG in NHRC

https://indianmasterminds.com/news/sandeep-ahuja-osd-jitin-prasada-dharmendra-
singh-defence-gaurav-garg-nhrc-150235/

Bureaucratic Shuffle: IRS, IA&AS, and IPS Officers Get New Roles in Strategic Ministries
Indian Masterminds Bureau
October 7, 2025

New Delhi: The Government of India has issued fresh appointment and extension orders
for senior civil servants across key ministries, as per notifications released by the
Department of Personnel and Training (DoPT) on Monday.

The Appointments Committee of the Cabinet (ACC) approved the following postings and
tenure extensions in a series of decisions that impact the Ministry of Commerce &
Industry, Ministry of Defence, and the National Human Rights Commission (NHRC).

Sandeep Ahuja Appointed OSD to MoS Jitin Prasada

In a notable appointment, Mr Ahuja (IRS-IT: 2015) has been designated as Officer on
Special Duty (OSD) to Jitin Prasada, Minister of State for Commerce & Industry and
Electronics & Information Technology.

Position Level: Deputy Secretary
Tenure: Four years, starting from the date of assumption of charge
Conditions: Co-terminus with the Minister’s tenure or until further orders

The appointment places Ahuja in a pivotal support role to MoS Jitin Prasada at a time
when both commerce and digital governance sectors are witnessing accelerated reforms
and policy thrust.

Dharmendra Kumar Singh Gets Second Extension as Defence Joint Secretary

Mr Singh (IA&AS: 2000), serving as Joint Secretary in the Ministry of Defence since
August 2022, has received a six-month extension to his central deputation.

New Tenure Validity: Up to March 31, 2026, or until further orders
Previous Extension: March 19, 2025 — September 30, 2025

This marks Singh’s second extension, signaling continuity in senior leadership at the
Defence Ministry during a critical time for defence modernization and strategic planning.

Gaurav Garg Appointed DIG in NHRC
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Mr Garg (IPS: 2011: PB), currently serving as Passport Officer under the Ministry of
External Affairs, has been appointed as Deputy Inspector General (DIG) in the National
Human Rights Commission (NHRC).

Tenure: Till November 15, 2027
New Role: Key position in India’s apex human rights body

His posting to NHRC comes at a time when the Commission is increasingly engaged in
addressing high-profile human rights issues, both domestic and international.
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NGO urges Delhi Govt to expedite winter action plan amid forecast of severe cold
Asks shelter board to activate night shelters, ensure adequate blankets

https://www.tribuneindia.com/news/delhi/ngo-urges-delhi-govi-to-expedite-winter-action-
plan-amid-forecast-of-severe-cold/amp

Anshita Mehra
Tribune News Service
New Delhi, Updated At : 05:24 AM Oct 08, 2025 IST

With weather agencies warning of an early and harsh winter due to the La Nina effect, a
Delhi-based NGO, the Centre for Holistic Development (CHD), has written to Chief
Minister Rekha Gupta and senior Delhi Government officials, urging immediate
implementation of the Winter Action Plan 2025-26 to protect the city’s homeless
population.

In a letter addressed to the CM, Lt. Governor Vinai Kumar Saxena, Commissioner of
Police, Chief Secretary, Chief Executive Officer (CEO) of Delhi Urban Shelter
Improvement Board (DUSIB) and the Secretary General of the National Human Rights
Commission (NHRC), Chandigarh executive director Sunil Kumar Aledia highlighted
thousands of vulnerable individuals could be left exposed to life-threatening cold if the
plan is not advanced ahead of the scheduled date (November 15).

“Given the high likelihood of harsh weather conditions arriving earlier than usual, the
current timeline risks leaving thousands of vulnerable individuals unprotected during the
crucial early weeks of the season,” the letter stated.

The NGO urged DUSIB to activate night shelters, ensure adequate blankets, warm
clothing and heating facilities and deploy outreach and rescue teams to identify and
relocate homeless individuals before temperatures drop further. To strengthen
preparedness, Chandigarh proposed expanding shelter management and rescue teams,
improving the 24x7 monitoring system and control room, updating the Delhi Shelter Board
mobile app and ensuring timely repair and maintenance of existing shelters.

According to the latest DUSIB occupancy report, out of 325 shelter homes, 82 are in RCC
buildings, 103 in porta cabins, 10 under special drives, 8 in temporary buildings and 122
in tents.

Earlier this year, Chandigarh had reported that 474 homeless people died in the National
Capital between November 15, 2024 and January 10, 2025, during the peak of the winter
season. The NGO claimed the absence of official data obscures the true scale of the
crisis, estimating that around 80 per cent of “unidentified dead bodies” in Delhi are those
of homeless individuals, based on police data.
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The NHRC had subsequently taken suo motu cognizance of the reported deaths and
issued notices to the Chief Secretary and Delhi Police Commissioner, seeking a detailed
report within a week.

CHD’s latest appeal stresses proactive steps now could save countless lives. “Delhi has

the capacity and resources to ensure that no one dies due to cold on our streets,” the
letter said.
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NHRC steps in after child deaths in MP

https://timesofindia.indiatimes.com/city/bhopal/nhrc-steps-in-after-child-deaths-in-
mp/articleshowprint/124371175.cms?val=3728

TNN | Oct 8, 2025, 12.45 AM IST

Bhopal: The National Human Rights Commission (NHRC) of India has taken suo motu
cognisance of an incident where two children, aged 8 and 10 years, died due to
electrocution while playing inside a Durga Puja pandal in Jabalpur district.

The commission on Monday stated that the incident reportedly occurred when the
children came into contact with an iron pipe on Sept 24. The electric wires were connected
negligently by the organisers of the pandal.

The commission observed that this raises serious issues of human rights violations.
Therefore, it has issued notices to the chief secretary, govt of MP, and the superintendent
of police, Jabalpur, calling for a detailed report on the matter within two weeks. It is
expected to include the status of the investigation.

In a different incident, NHRC took suo motu cognisance of a case where three children
suffering from pneumonia were branded with a hot iron rod by a faith healer in Jhabua
district. The commission stated that reportedly the condition of one of the children is
serious. The doctors confirmed that the children were suffering from pneumonia and there
were burn marks on their bodies.

The commission observed that if true, the incident raises serious issues of human rights
violations. Therefore, it has issued notices to the district magistrate and the
superintendent of police, Jhabua, calling for a detailed report on the matter within two
weeks.
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Probe ordered into Muslim man’s custodial death in Maharashtra jail after five
years

https://kmsnews.org/kms/2025/10/07/probe-ordered-into-muslim-mans-custodial-death-
in-maharashtra-jail-after-five-years.html

October 7, 2025Last Updated: October 7, 2025

Nashik: India’s National Human Rights Commission (NHRC) has initiated a “spot
investigation” into the 2020 custodial death of 31-year-old inmate Asghar Ali Mansoori at
Nashik Central Jail in Maharashtra, five years after The Wire first uncovered the case.
Mansoori died inside the prison, and a note retrieved from his stomach identified five jail
officials whom he accused of torture and harassment.

According to Kashmir Media Service, Mansoori reportedly swallowed the note, wrapped
in a polythene bag, before hanging himself from a ceiling fan during the COVID-19
lockdown on October 7, 2020. The note was later recovered from his stomach during the
post-mortem but was never treated as a dying declaration. Despite the serious
allegations, Maharashtra Police failed to initiate a criminal inquiry against the named
officials, some of whom have since been transferred or retired.

The NHRC'’s decision follows two formal complaints lodged after The Wire’s detailed
report on the case. NHRC Deputy Superintendent of Police Dushyant Singh, who is
leading the visit, said the delay was due to “non-cooperation from the state authorities,”
adding that the Commission still hasn’t received the mandatory magisterial inquiry report.

Mansoori had been working as a warder inside the prison. In his note, he alleged that jail
officials identified as Baviskar, Chavan, Sarpade, Gite, and Karkar subjected him to
prolonged torture and solitary confinement for nearly a year. His father, Mumtaz Ali, has
consistently disputed the official version of events and accused authorities of a cover-up.

Following the death, six fellow inmates wrote to the Chief Justice of the Bombay High
Court detailing the abuse of prisoners at Nashik Central Jail, but no action was taken.
Human rights activists Sanjoy Hazarika and Dhana Kumar later petitioned the NHRC,
pressing for a probe under the Protection of Human Rights Act.

Lawyer Vijay Hiremath, representing Mansoori’s family, said the state was legally bound
under Section 176(1A) of the Code of Criminal Procedure to conduct a judicial magistrate
inquiry into custodial deaths but failed to share the report with the family or the court.

Prisoners’ rights activist Wahid Shaikh said Mansoori’'s death “was a clear case of
custodial torture and institutional neglect.” He added that despite the suicide note directly
naming his abusers, “no accountability has been fixed even after five years.”
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Several inmates who corroborated Mansoori’'s allegations later reported facing threats
and physical abuse. One prisoner, who testified to the torture and named the same
officials, was transferred to Nagpur Prison after being beaten.
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Arunachal Pradesh-based lawyer Ebo Mili stopped at Kolkata airport over lookout
notice
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In what many are calling a blatant attack on dissenting voices, Arunachal Pradesh-based
human rights lawyer and environmental activist Ebo Mili was prevented from boarding a
flight to Dhaka from Kolkata airport on Saturday due to a lookout notice issued by the
state police.

Mili was scheduled to attend the Regional Infrastructure Monitoring Alliance (RIMA)
conference in Dhaka from October 5to 7.

Speaking to Maktoob, Mili said that there was no need for the Arunachal Pradesh Police
to issue such an order.

“This is harassment, a misuse of power. We are being targeted for advocating against the
Siang dam. | won'’t be surprised if next they arrest us under the National Security Act.
There are so many ministers with actual crimes, yet they go overseas; rapists and
murderers get parole, while people who are actually working for their land and
environmental protection are being tagged as anti-national,” he told Maktoob.

Mili is the second activist to be stopped from going abroad over a lookout notice.

In early September, noted environmental activist Bhanu Tatak was stopped at Delhi
airport when she was travelling to Ireland.

She was stopped by the immigration authorities from travelling abroad on the basis of a
lookout circular issued by the Arunachal Pradesh Police, officials had said.

The activists were stopped on the basis of complaints whose details have not been
shared, but many assume it is for protesting against the proposed mega dam on the Siang
River.

Since reports of the dam were released, intense opposition has sparked a chain of
protests against other hydropower projects in Arunachal Pradesh.

Civil society members are alleging that the proposed project is illegal as the mandatory
free, prior, and informed consent was not obtained from the Gram Sabhas in many cases
— a common pattern observed in such projects.

The government’s push towards the mega hydropower project on the Siang River
reportedly aims to curb perceived threats from China.
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In June, the National Human Rights Commission (NHRC) took suo motu cognizance of a
media report that residents were opposing the proposed construction of a dam,
apprehending that it may result in the displacement of several people and adversely
impact livelihoods and ecology in the Siang district.

Reportedly, to deal with the situation, the government has deployed central armed forces
in various areas of the Siang district in the state.

The Commission observed that the contents of the news report, if true, raise issues of
violation of human rights. Therefore, it issued notices to the Chief Secretary and the
Director General of Police, Arunachal Pradesh, calling for a detailed report in the matter
within two weeks.

On May 23, a human rights activist and convenor of the Siang Indigenous Farmers Forum
also led a protest against the dam construction in Beging village, in which approximately
400 people participated.
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https://www.patrika.com/videos/sagar-news/officials-will-not-be-spared-if-human-rights-are-
violated-priyank-kanoongo-20005892
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https://lalluram.com/human-rights-commission-member-manhandled-priyank-kanoongo-posted-
the-entire-incident-on-x/
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TIaTRd HiWRTa sras®R fayfaemaa A a9 Iafigd & AHYUTH (POSH - Prevention
of Sexual Harrasment)’ UX 31T SRS b dl SRIHH BT AT
https://thelucknowtribune.com/babasaheb-bhimrao-ambedkar-university-organized-the-
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program-organized-%E0%A4%ACY%E0%A4%BE%E0%A4%ACYEQ0%A4%BE/
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o1 T Jad 19 U fHar g1 M. fia = omi we1 fo eriale Rremad wfafa (cc) &1
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faenfiat & da FReR dare saxge® g, fo Susdt faymT SiR T &1 aTdTaRul o9 9 |
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3T PRI gof 31 Tehell § 3R TP BH R ITd URAR BT s G Ht ug fRreprad
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T fayfaaed TR R Iuds g o7 &I fakgd STHHRT Yi U 3|
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